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C EN  RAr Ar N:STR 'Vi IV TrLEBtJNAL 

ERNAKUTAM B ENC H 

Q&taL2. 

TED THE S IXTEENTH DAY OF FEE 1 U R Y 
HILiETEEN HUIDRED AND E.GflTY NiNE 

PRES ENT 

n0Nr3r4E SHRI G. SEEDHARAN NAIR, jiCJiL 241Bii 

& 
HON 'T3LE SHRI N. V. !RISHNAN, ADNINISTRATIVE MEMBER 

Shri Ti. G. Varghese  
an 	t 	 Applicants 29 ohers  

Vs. 

The Uni'ri of India represented by 
the Seeretr, Ministry of Defence, 
Ncw eThi 

The Chief of the Naval Staff 
Naval Headquarters, New Delhi and 

ma Plag Officer Commanding.in..Chief 
bOUth, Headquarters Southern Naval 
Com nc1:, CochirL-582 004 	 Rospondnts 

Nr a  U. (irijavaiiabhan 	 Counsel for 
the anr'iicants 

1r. P. Ve Mdhavn Nambir, SCGSC 	 Counsel for 
respondents 

0 R fl E 1R 

Hn biDie  ShrI G. Sreedheran Nair 

NIP. 1c/39  heard,# cllowd. 

20 	As copies of the original ap'licntion and the 

documents hCve been served on th cnjor Central Government 

Standing Counsel, we have heard counsel on either side. 

26 	Considering the issue involved, we proceed to dispose 

of the original apr>Iicntion itself. 



- 

4. 

 

The relief claimed by the applicants is only to 

have the benefit of the ordeE passed by the Hyderabad 

Bench of this Tribunal in O.A. 402/86 and O.A. 127/87 

on the ground that the cpçlicants are similarly situatd 

to the applicants In thoseceses. tt Is seen that 0 when o. 

r(Ecuest in that behalf ws made, the second respondent 

has intimated the appi icarits that the Ministry of Defence 

is exturnininq the issue involvod and it s only on that 

oround that the benefit gr'nter to the aplicnt 

before the Hyderabad Bench are not being granted to theme 

It is seen that this intIrnatjon wasgiven on 1.9.37. 

Hitherto 1  the gstion hes not been finally decided 

as to whether the applicants are to he eended the same 

enefit5.. 

50 	in the circemstances, we hcrehy d.rect the first 

respondent to consIder and dispose of the issue without 

any further delay, at any rate within three months from 

the date of receipt of a copy of this order. 

60 	The Original Appliction is disposed of as above. 

(N. V.. icrishnan) 
	

(G. Sreedharan £'air) 
\ ministrtive Member 
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